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REPORT OF ANDHRA PRADESH POLLUTION CONTROL BOARD IN THE
MATTER OF O.A NO.232 OF 2021 (SZ) (EARLIER O.A NO. 296 OF 2021 (PB))
SUBMITTED TO THE HON’BLE NATIONAL GREEN TRIBUNAL, SOTHERN
ZONE, CHENNAI ON M/S. MANIKANTA PAPER PRODUCTS, R.SY.NO.130/18P,
MAIN ROAD, BODDAM (V), RAJAM (M), SRIKAKULAM DISTRICT.

Preamble:

The Hon'ble NGT issued orders in the matter of O.A NO.232 OF 2021 (SZ) on 15.02.2022
and directed the state pollution control Board to file further action taken report to the tribunal
on or before 17.03.2022 by e-filing in the form of searchable PDF/OCR supportable PDF and
not in the form of Image PDF along with necessary hardcopies to be produced as per
rules. Directions of the Hon'ble NGT as follows:

1. Itis seen from the report that they have not obtained the Consent to Operate from
the Pollution Control Board, as it falls under the “Green Category” and the
unit is expected to obtain Consent from the Pollution Control Board. But, they
have not mentioned as to whether any compensation has been fixed for the
violation of environmental laws of not obtaining the Consent and also the sound
that is being produced beyond the permissible limit in the residential area.

2. Itisalso not mentioned as to whetheritisa permissible activity within the
residential area and what is the nature of action taken by the Pollution Control
Board on the basis of the observations made by the Joint Committee.

3. Further, it is seen from the report that show cause notice has been issued to the unit
by the Pollution Control Board by their proceedings dated 06.12.2021, but it is not
known as to what happened thereafter.

4. The State Pollution Control Board is directed to file a further action taken
report including imposition of environmental compensation as directed by the
Principal Bench of National Green Tribunal in several matters of this nature,
applying the Central Pollution Control Board guidelines issued in this regard.

5. The State Pollution Control Board is also directed to inspect the unit in question
again and submit a report as to whether the recommendations made by them in
their proceedings dated 06.12.2021 have been complied with by them and if not,
what is the nature of further action taken by them in this regard including the
question as to whether operation of the unit without obtaining necessary Consent.

6. The 5™ respondent is at liberty to file their statement and objections (if any) to the
report and the State Pollution Control Board is directed to file a further action
taken report to this Tribunal on or before 17.03.2022 by e-filing in the form of
Searchable PDF/OCR Supportable PDF and not in the form of Image PDF along
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with necessary hardcopies to be produced as per Rules and the parties are directed
to get ready with the matter on 21.03.2022 for hearing.

Remarks of the A.P. Pollution Control Board on the NGT order:

1.

M/s. Manikanta Paper Products is located at Boddam (V), Rajam (M), Srikakulam
District and producing paper plates about 25,000 Nos./day by using machinery of
Lamination machines, Corrugation machine with heaters, glue mixers, online
pasting with cutting machine and plate moulds. The unit is located in residential
area and established under Prime Minister’s Employment Generation Program
(PMEGP) by women entrepreneur financed by Khadi and Village Industries
Commission (KVIC) in the year’2017. The activity of the unit falls under green
category.

The Board received complaint from the District Collector, Srikakulam filed by
Nakka. Papa Rao and others of Mokalla Street, Boddam Village, Rajam (M),
Srikakulam District against the unit for causing nuisance to the surrounding
residents. The Board Officials inspected the unit on 17.11.2020 and observed as
follows:

i. The unit is located in residential area and operating to produce paper plates
and it is surrounded by Residential houses and village road.

ii. The unit has obtained license from the Department of Factories on 06.04.2017
and submitted NOC from gram panchayat letter dt.18.02.2017. It was also
observed that the unit has not obtained any kind of permission from the Board.
The unit was stored huge quantity of paper waste which is generated after
production of the paper plates within the premises.

iii. During the enquiry, the complainants informed that they are facing noise
nuisance and smell nuisance during operation of the industry thereby causing
health problems and requested to shift the unit from residential area.

iv. There is no source of water pollution from the industry. However, the industry
is discharging domestic water outside the plant in Panchayat drains which is
stagnated in front of the industry.

The Board addressed a letter to Village Secretary, Boddam village on 14.10.2020
& 20.11.2020 and requested to take necessary action against the paper plates unit
under 133 of Cr.P.C for causing nuisance to the Surrounding residential houses.
(Annexure-I)

The unit filed an application for consent to operation of the Board vide application
dated 18.11.2020. The Board was rejected the application on 24.11.2020 as the
unit is located in residential area as per G.O Ms. No.63, dt.02.05.1995, for causing
sound pollution during the operation, storage of paper waste within the unit

3|Page



10.

premises, during the earlier visit complainants informed that they are facing noise
nuisance. (Annexure-II)

The Govt. of AP issued G.0.Ms.No.63, dt.02.05.1995 by industries & Commerce
(SSI) Dept., in Gram Panchayths, the small scale industrial units should not be set-
up in residential area (Annexure-III).

The industry was informed that establishment and operating of the industry
without consent for establishment/operation of the Board would be violation of
section 25/26 of Water (Prevention and Control of Pollution) Amendment Act,
1988 and Section under 21/22 of Air (Prevention and Control of Pollution)
Amendment Act, 1987, which attract penal provision of the said acts.

The Board also directed the Tahsildar, Rajam (M) and Village Secretary, Boddam
(V) to take necessary action against the unit under 133 of CrPC. The Board also
submitted detailed report to the District Collector, Srikakulam with a request to
instruct the Tahsildhar, Rajam, MPDO, Rajam and Village Secretary, Boddam (V)
for taking necessary action against the unit. (Annexure-IV)

The Board issued notice to the unit on 06.12.2021 for exceeding of noise levels
and causing nuisance in the surrounding area and operating the unit without
having consents of the Board. The unit replied to the notice without any
explanation on operating unit without consent of the Board and they have not
submitted the remedial measures taken to control noise levels. (Annexure-V)

Hon’ble National Green Tribunal (NGT), New Delhi registered O.A No. 296 of
2021 based on a complaint received by email from Sri Nakka Paparao,
Srikakulam District. The Hon’ble NGT in its order 10.11.2021, appointed a joint
committee of state PCB and District Magistrate, Srikakulam to look into the
grievance and take remedial action in accordance with law. The joint committee
may visit the site and interact with the stake holders. The Hon’ble NGT, Southern
Zone, Chennai in its order dt. 26.11.2021 in O.A. No. 232 of 2021(SZ) in E.A
O.A No 296 of 2021(PB), instructed that the committee is appointed by the
Principal Bench of National Green Tribunal is directed to submit the report to this
Tribunal (Southern Zone) on or before 17.01.2022.

As per the Hon’ble NGT orders, the Member Secretary, A.P. Pollution Control
Board nominated the Environmental Engineer, Regional Office, Srikakulam to
represent APPCB in Joint Committee. The District Collector, Srikakulam
nominated the Joint Collector (AW) and Revenue Divisional Officer, Palakonda
Division as committee members on behalf of the District Collector to visit the site
and interact with stake holders and to submit factual and action taken report to
Hon’ble NGT. The Joint Committee along with the other District Officials visited
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11.

12.

13.

the area on 29.12.2021 and interacted with stake holders and submitted Joint
Committee inspection report.

The Joint Committee suggested the following remedial measures for
implementation to the unit:

1. Instructed the proponent to provide hood over the heating machine for
extraction of fumes and duct shall be provided with proper height of
stack for dispersion of fumes.

il. Instructed to remove the exhaust fans provided towards west side
which are causing smell nuisance to the residents located towards that

side.

iii. Instructed to provide acoustic chambers for noise generating machines
i.e for sheeting cutting and paper plate punching machine.

iv. Instructed provide proper toilet facilities for the labours working the
unit.

V. Instructed the proponent of the unit to not cause Noise and smell

nuisance to the surrounding residents and directed to take all
preventive measures to arrest them.

As per the instructions of the Hon’ble NGT, the Board Officials inspected the unit
on 24.02.2022 and observed that the unit has not taken any remedial measures as
suggested by the joint committee and not taken any measures as per the notice
issued by the Board. The unit is also operating without having consents of the
Board.

A.P. Pollution Control Board, Srikakulam issued CLOSURE ORDERS to the
unit vide order dated. 09.03.2022 for the following reasons under Section 31(A) of
the Air (Prevention & Control of Pollution) Act, 1981 and amendments thereof, in
the interest of Public Health and protection of Environment. Also issued orders to
SE, Operations, APEPDCL, Srikakulam for disconnection of power supply to the
unit. (Annexure-VI).

1. The unit is located within residential area by violating the
G.0.Ms.No.63, dt.02.05.1995 by industries & Commerce (SSI) Dept.
Govt. of AP.

ii. The unit is operating without having Consent of the Board as required

under Section 25/26 of Water (Prevention and Control of Pollution)
Amendment Act, 1988 and Section under 21/22 of Air (Prevention and
Control of Pollution) Amendment Act, 1987.

1il. The unit not complied with the remedial measures suggested by the
joint committee to control noise levels, even though the unit submitted
commitment for implementation of remedial measures to control the
noise levels vide email dated.01.01.2022.
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14. The Board also imposed the Environmental Compensation is calculated according
to CPCB formula EC = PI x N x R x S X LF mainly prescribed standards /
consented limits.

EC=PIxNxRxSxLF

EC = Environmental Compensation in Rs;

PI = Pollution Index of industrial sector (30);

N = Number of days of violation took place (457 days from the date of issue of
consent rejection order);

R = A factor in Rupees (100) for EC;

S = Factor for scale of operation (0.5);

LF = Location Factor (1.0).

The Environmental Compensation calculated for 457 days of violation and is amounted that
Rs.6,85,500/- (Rupees Six lakh Eighty five thousand five hundred only) from date of
issue of rejection letter of consent application (24.11.2020) to date of inspection
(24.02.2022). The A.P Pollution Control Board issued notice along with Environment
Compensation for Rs.6,85,500/- to M/s.Manikanta Paper Products, R.Sy.No.130/18P, Main
Road, Boddam (V), Rajam (M), Srikakulam District on 14.03.2022. (Annexure-VII)

Submitted.

Sd/-
Member Secretary

ENVIRONMETAL ENGINEER -
A.P. Pollution Control Board
Regional Office, Srikakulam
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Annexure-]

ANDHEA PRADESH POLLUTION CONTRO RD»
REGIONAL OFFICE. SRTKAKTIT AM
] Plot Fo32, D, M. 16-13-235, 2* (Cross Rond, Purnushatham Mags
=T Gujurathipess Village, Srlalaslam - 532005,
A E Tel Ph. Mo. 0884 2-285090. Ewmil - uskor-eeliaopchgoy
L. No. 104 FCBROSKL NV Comp/2029- < Drate, 20.11.2020.

Sub:  APPCE-RO-Srikakulam — Més Manikants Paper Products, R Sy.No. 1 30/18P,
Miain Ruad, Boddam (V), Rajam (M), Srikalkulam Districr - Complaiat recerved by
DRO, Callector COffice, Stikakulam feld by Residente of Molkalla Street, Boddom
Willuge, Rujum (M), Srikakulam Distriet - Forwarded with a request to mitiate
action againgt the Paper plate industry  Regarding,
Rel: 1. Complaint received through Spandana — CMO call center on 10.10.2020,
2. T.Oletter Mo, 01APPCB/ROSKLM/ Comp/2020-443, dt.14.10.2020,
3. Complaint received by MO, Collector Office. Srikakulam to thiz office on
16.11.20240,
4 Offieialz of PCE mepected the unit an 17.11.2020
LES LT
It is to inform thal Vide reference 17 cited, the Board is received compliant threush
Spandana-CME) call center. Vide reference 2™ vited, this office addressed a letter to the Village
Setictary, Buddum (V) with a request 10 1ake necessary action agsinst the peper plates umt under
nuisance to the soroimding residential houses vide letter dt.14,10.2020 and sction taken report
may e comunicited (o this office. But no action aken report is received,

Vide teference 37 ciied, this office again received complamt through DRO, Collestor
Office, Srikslulum filed by Residents of Molalla Strect, Boddam Village, Rajam (M),
Srikakulam District apgainst to M/s. Manikants Paper Products, R.Sy.No.130/18P, Main Road,
Boddam (V). Rajam (M), Srikakulam Disthct for causing nuisance to the sw wunding resideits
{copy enclosed). In this regard, the Boand Officials visited the area and fis surmroundings on
17.11.2020 and observed that 1) The industry was in operation and Jocaled in residential area and
manulaciuring paper plates. 2) It was ohaervad that the industry is causing sound pollution
during the operation,  3) The wiil bus stured huge quantity of paper waste after processing of the
paper plates in the (nit premises. 4) During the inquiry, the complainants informed that they are
[acing lot of ooise nuismee during operaton of the industry there by causing health problems
and requested to shift the unit from recidential area,

In view of the above, the Village Secretory, Boddam (V) is once again requested to take
necessEry actlon against the complaint under 133 of Ur U under nuisance tor causing noise
auisanes fo the surounding residents, The action taken report may be communicated to ais
office and slso the Collectorate. Srikakulam,

- i
ENVIRONMENTAL ENCINEER
To
The Village Secretary,

Doddasm (V) Rajum( M),
Srikakulam District.

Fricl: As ahowve

= Copy submmitted to the Distract Collector, Srikakuiam for kKind informugion.
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Annexure-I1

ANDHRA PRADESH POLLUTION CONTROL BOARD

REGIONAL OFFICE, SRIEAKULAM
—
ﬁﬁ Plai Mo 32, I Mo, 141524, 2 Coom Rzad, Funnhotom Nigar Calary,
Cejarafip= ¥illige, Sekabulan » 531005
Tal Ph. M D880 195030, Email: pn koo ] @ppch gov.0n

N 17 K Dabe: 24.11.2020.

Sube  APPCB-RO-SELM- Application of M, Manikmta Paper Produces, RSy M| 300 BF,
Muin Bood, Boddem (V), Rajam (M), Srikabulam Distriet — Comsplainis received for
causing air pallution fo the mrmunding are — Uit located in the middle of residentinl
ored — Application rejected - Reg,

Ref: 1. Complimt received by this office cn 16.112020.

2. Complaing received from T call center on 10010.2020,
3. Board Oefeials inspected the wnit ssrroundings om 17, 112020,
4. AP OCMME CFE Online Application [0 Mo, 1460230, dated 18,11.2020.

4444

Mls. Mlanikanti Paper Prodicts applled for consent of the Board for processing of Paper
sheets — 1700 nasiday at RSy No 30 RP, Main Foad, Boddam (V) Rajam (ML Srikakulim

Distric.

The Baard vide reference 1 cited, received cosnpliant againgt the unit from Callecinr's Office,
Selkskulamn filed by Boddam Villapers for cmming air polluton and sound nuisance 1o the
surrounding residential ares.

The Board (fficiak visited the aren and |5 surundings on 17112000 and made the
following ohservaticns:

I} The industey Wi i operation and boocated in residential ares and manufactering paper
plates,

21 It was observed that the indestry is causing scund pollution during the operation.

3} The enit has stored huge quantity of paper waste after processing o the gapsr plates In
the: unit premises.

4} Dowing the inguiry, the comphinants infrmel Sal they are feeing lot of nolse risance
during operation of the indwsry Been: by causing health problems and requested 1o shifi
th emit Tram nissickential arsi.

Earlier, the RO, Srikakalam received the =sme complmnt threugh Spandisa-C0 call
cenger cm 10.10.2020, the Board addressed a letter 10 the Villige Secretary, Boddam village with a
request 10 ke necessary action apgaingd fhe pepsr pliles unit under ruisance 1o the sumonding
residential hoens,

Hised on the abave observations, the Board decided o reject the sppdiention of M.
Manikentn Paper Products as youm are cperte the unit in the middle of the Boddam (V) which is
agniinest 1o the GU0M s Mo, 63, & 12.05.1995 issued by indwaries & Commnerce (SS[) Depe. Govt.,
of AP,

It ey be noted that esisblisheent and operation of the ndusiry withodl cafcenl for
Estatlshmene! Consent for Operation of the Beard would be vinlation al section 2526 of dee water
iPrevention and Contral of Pollution ) Act. 1974 and section 2122 of Alr (Freventicoa and Coatrol
of Pallution | Act. 1981, which atiract penal pronisions of the gaid Acts.

T i sl imformed that me comstruction or devekpmental work should be carred cex without
comemnt for Fstablishment (CFE) of the Board as per notfication dmed 231209496, 3000, 1999 of

the Berapd.
Sugali S i
e 0T e
Shankar Mail P e 2
ENYIRONMENTAL ENGINEER
Regiomal (hTice, Srkakalam
Ta
e Mamikania Paper Preducis,
HE5v.No. L HVTEF, Mals Rond, Boddam V),
Rajam (M), Srikakulam District.
Ph Mo 3 &S TESRS

Email; dgn.tax | Lmgmaileom
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Annexure-II1

z GOVERMMENT OF ANDMRA PRADESH
ABSTRACT
Industrial Developrment - Effective developrment of Collags, Tiaw & Small Scale industries in the
State Simgliication of procedures for exemption of approvais  and clarificalions by varcus
depariments. like Urban Development Authority, Municipaliles and Gram Panchayals abe. for
gatiing ~up of Small Scake Indusirial Lnits —Ordare-lssued.

INDUSTRIES & COMMERCE (S8 DEPARTMENT
GO 63, ' Datpd Second May, 1095
Eead the tallowing o

130N, Mo, 811, industries & Commeice {S5I85P) Departmenl, T 04.12.1988
7. From the Comrmissioner of Industries, Li, No. E42/desk-14{1158, Daled 283
3 Fromm he Comemissionar al ndustries LMo, S42/deak-14(7 85 Dated 2224
4. Frean he Commissiones of Induslries L No, SdZidesk-14{ 135 Daled 21,3.1995
E &6 s Mo, 41 Inds & Corrmence (55() Deparment, Juted 25 .3,1555
ORDER:

Eurther libasalization of various Licensing procedures for acceleraied development in gesting-
up o Srell Scale and liny Industries has been undar e Consideration of the Sovarmmert 17 some
lirne,

2 The Commissionar of Industiies in this lelter 41 read above has submitled moposals for
extanding exemptians from chiaining sll clearances 10 ail Small Scals Indusiria’ Units OpEiEiEG
wilhout power of Small Scale ndusltsl wnits sperating with power up to 30HP snd employing up lo
30 persons.
3 Toesiabish inan ndistry, an enlresrensur is required 1o oblain clearances/zpprovels fom
the following agencies belore alarting the: unit:-
Approval of Gram Sanchayat under Section 123 of the Andnra Pradesh Gram
Panchayals &ct, 1584, i he industry is proposed Lo be localad in & Parchayal
area. Approval Trom the Mumcipelity wadar Sechion 264 of the Asdhre Pradesh
Municipatities Act, 1965 T the indusiry in ba be cated @ Sunicipal area and
approval undsr Zoning Reguiation of Urban Bevalopreent Authorities concerned

[ I

wherever applicatls:
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i} MApproval from the Directar of Town Flanning under Section 123(4) of the Andhra
Fradesh Gram Panchayats  Act, 1884,
i} Apoeoval from the Director of factorles and Boilars for the plans foc consbrusion
wner the Faclonies acl, 1548
4. After careful consideretion of the proposalks send dwy the Cormmisskoner of Industrias and Based on
the dispussion held wilh lhe various Industry Associabion, the government hawe decided, in
suppression of the orders igswed i he G058 15 end Sth rend sbove and pendmg modifications of
fules and provisions wnder relavand Acts, thal all Small Scale and Tiny Indusliies operating wahout
power of operating with power up 10 30 HF and employing up 1o 20 persons be examplad from
obiaining clearances fapprovaks mentioned in Para 3 above, subject to the following conditiona:-
i In Geam Panchavats, the Small Scale Indusirial Units should nol be sel-up in residential areas:
iy In Mumicipsl aress, where Zonal regulations are in force, tha indusirial units showld not viclate the
rascpudad s
it The Small Scake Industrial Unils do not utilize bellers in the manulacturing process;
Wi The Small Scake Indusirial Unils have taken necessany Messunes 10 arsuwe he heailh an salaty

al Ihe veodkers,

5. The Small Scale Industrial Units sl the time of registration will have o cerify before the Dstrict
Industries Certere that the sbove conditions hawe not been viclated. The formal of the certilicate &
given in Ann=zure. The Gommissioner of Indusirés will ensure that the regisiration of the units &=
done only after this cedificale s oltained from the emreprensur on @ Stamp Paper of Bs. 10~
(Fupees Ten anly )

&, This liberalized procedure is spplicable only lo hose Small Scale Indusirial Units  wihich
reqgister with the Disiric! Indusisies Cenlers. These units which do nol register fhermmedves with the
District Industries Centers will have fo fake price clearance of the concermed auihontiss.

7. Consequent on the issue of sheve ordars, the Munisipal Administretion & Urban Develepment,
Panchayat Ral, Rural Development & Relie!, Energy & forest and Health, Medical & Family wellare
Departments are raquasted lo issue necessany amandmants 16 the exdsting Acts, Rules, governmant

Orders, ele.,
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8. Nt withstanding these exemptions from obtaining clearancas/apgonas, all the refevant Laws will

be applicable lor oparation of thess indusines.
9. The commissionar of Indusliies = requestad 1o fake affaclive aciion to implemeant these ofgers
with immediate elfedd.
10, This ordar issues with the concurrence of the lellowing Departments of Government:-

1 Health, Medical & Family wWelfare Degarimenl.

iipdunicipal, Adminstration & Urban Development Department.

iif) Panchayal Raj, Rural Developman & Relief Deparinent.

i) Energy & Forest Department.
{ BY OROER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

SHEELA BHIDE,
SECRETARY TO GOVERNMENT

To,

The Commissianer of Indusiries, AP, Hyderabad,

The Haalth, Medical & Family Wallare Department.

The Municipal Administration & Urban Developrmen Dhaptl
The Panchayat Raj, Rura! Develapmani & Redisl Deparment.
The Energy & forests Dapartmaen.

All ather Depariments of Secrelanal.

IFORWARDED : BY ORDER//
5.|-£|'_

SECTION OFFICER,

Iy
Jaint Chisf Exvirnnm sntal Enginuey
AP, Pallysian Comipl E-".-!:d

Parsytve-ra B, om r
Al Industris! Boopng, Sarathasgay
HpdeskadeSco g,



Annexure-1V

— ANDHRA FRADESH POLLUTION CONT OARD
—r— REGIONAL OFFICE, SRIKAKULAM
S Plot No.32, D. No. 16-13-25, 2 Cross Road, Purushotham Nazar Colony,
e Gujarathipeta Village, Srikakulam - 532005,
TN Tel Ph. Mo: D8942-205090, Email: roskm-eel @appeb.gov.in
Lr.No.01/ PCB/RO-SKLM/Comp/2021- 5C/ / Dated:22.03.2021.

T
‘/g;e Collector & Dstrict Megistrate,
Srikakulam Thstrict.

Sir,

Sub:  APPCB- RO — SKLM - Media report appeared in Andhra JTyoyhi daily against M/s.

Manikanta Paper Products, Sy.Mo.130/18P, Main road, Boddam (V), Rajam (M),
Srikakulam District - Report —Submitted -Reg.

Rel: 1) Complaint received from collector’s Office, Srikakulam through Whatsapp on

16.03.2021.
2) T.0 Lr.No.104/PCBROSKLM/Comp/2020-510, Dt.14.10.2020 & 20.11.2020 to
Village Secretary, Boddam (V), Rajam (M), Srikakulam District.
3) Inspection of Board Officials on 20.03.2021.
*E K

With reference to the above, it is to submit that news item was published in Andhra Jyothi

daily with a caption *Parishrama Nirvahana pai Aandolana” on 13.03.2021. As per the instructions

of the District Collector, Srikaku]am,-the AEE and Analyst of this office attended the complaint on
20.03.2021 and inspected M/s. Manikanta Paper Products, Sy.No.130/18P, Main road. Boddam
(V), Rajam (M), Srikakulam District. The unit is manufacturing paper plates by using Kraft Paper

as raw material. Details are reported as follows:

1.

As per the CPCB revised Classification of industrial sectors paper products is categorized as
Green category industry, This unit is not using any kind of water in the process and no
waste water generated from the unit.

Previously the Board is in receipt of complaint through Spandana — CMO call center on
10.10.2020 and from DRO, Collector Office, Srikakulam on 16.11.2020. Based on the
complaint the Board Officials inspected the unit and its surroundings on 17.11.2020 and
ohserved that, the industry was in operation and located in residential area, The latitude,
Longitudes of industry is 18°24'23.9"N 83°37°47.9"E and the surroundings of the Industry
are East: Residential houses, West: Residential houses, North: Residential houses & south:

Residential houses followed by Viziangaram to Palakonda road at a distance of 30mits,

. The unit has obtained license from the Department of Factories on 06.04.2017.The unit has

stored huge quantity of paper waste after processing of the paper plates in the unit premises.
During the enquiry, the complainants informed that they are facing noise nuisance and smell
nuisance during operation of the industry there by causing health problems and requested to
shift the unit from residential area.

During the inspection, noise levels were monitored at a distance of 5mts away from the unit
and the values are recorded as Ly 48 dB (A), Ly 84 dB (A) and L,,, 69 dB (A) against
the standard of 55 dB (A) for residential area. No smell nuisance is observed in the

surroundings.
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&, There is no sowrce of water pollution from the industry. Howewer, the industry is
discharging domestic water outside the plant in Panchayat drains which is stagnated in front
of the industry.

7. This office addressed a letter to Village Secretary, Boddam village on 14.10.2020 &
20.11.2020 and requested to take necessary action against the paper plates unit under
nuisance for causing nuisance to the Surrounding residential houses.

8, During the inspection the Board Officials contacted Village Secretary and he informed that
the MPDO, Rajam inspected the industry and its surroundings.

In view of the above, the Tahsildar, Rajam, MPDO, Rajem and Village Secretary,
Boddam village are requested to take necessary action against the unit under 133 of CrPC.

Submitted-for kind information,
Yours Faithfully

£
ENVIRONMENTAL ENGINEER
vz
Copy submitted to the Tahsildar and MFDO, Rajam (V) for information and taking necessary
action against the unit,
Copy submited to the Village Secretary, Boddam (V), Rajam (M) for information and taking
necessary action against the unit.
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Annexure-V

x—s ANDHEA PRADE-H POLLUTION CONTROL BOARD
—_— REGIONAL OFFICE, SRIKAKULAM
LT

T puan
Plat Mo.32, [ No. 15-13-25, 2" Cros: Road, Puushotham Megar Calony.

] e Cujanathipels Village, Srikabular - 532005
e T+ P2, No: 08942-295090, Emie3 © poskim-es 1@ appeb i .in
e e ™
Notice No. _APPCE/RO-SKLM/Comp/2021. & 2% DL06I22021,
%
NOTICE

Sub: APPCHE - RO - Srikakulam — M/s. Manikenta Paper Products, R Sy No. 130187,
Main Roud, Boddam (V). Rajam (M), Srikakulam District - Complaint fled by
Residents of Mokalla Steet, Boddam Village, Rejam (M) Srikakulam Thstrict -
Crusing noise nuisance to the surroundirg area - Notice — [sued - Reg,

Ref: 1. Complain: received through Spasdana — CMO el center on 10.10.20260,

. T.D LrNo104/PCBROSKLMComp/2020-510, Di14.102020 to Village
Secretary, Boddam (Y), Eajam (1), Srikekulam District

. Complain: received through DRO, Srikakulam on 16.11 20320,

. Board Officials izspected on 17.11.2020,

|

T.0 LeNo 1 04/PCEROSK LM Compi2020-510, 20.11 2020,
AP OCMMS CFE online apphiealion [D N. 1460230, 41 8.11.2020.

. T.0 rejected Lr.No. 11 7/PCBRO-SKLM Acow/20240-_ dt.24. 112020,

. Cemplian: received from Collectar’s Office -hrongh whatsapp en 19.03.2021.

. Beard Officials irspected the unit on 20.03.2021L

L T.D LeNo OVPCB/RO-SKIM/Comp/2021-641, T.2203.2021 to the District
Collactor & Magistrace, Erilakulim.

i L. Hon'hle MNGT orders 4£10.11.2021 in O.A.bo.296/2021

3
4
5
it
T
8
9
i

" e

VHEREAS vou are operating the unit i3 the rame of M's. Manikanta Paper Praducts,
BoSylso [ 2OV18P, Main Roac, Boddam (V) Baam (M), S-ikakulam District @ prodece papsr
plates by usmg Kruft paper asraw matenizl.

WEEREAS wide referenze |¥ dred, compliant received throrgh Spandana-CMO el center.
Vide refarence 2™ cited, this office addressed o [atter to the Village Seesetary, Boddam (Vi with
o request 1o Lake necsgsary sction sgainst the paper plats unit under noise nusanze fo the
suroundiep residential houses,

WHEREAS Yide reforence 3 cited the Board agam receved & complaint through the JRO,
Cnflector Office, Srikakukim filed by Nekke, Pepa 2ao and others of Mokallz Street, Boddan
Village, Rajom (M), Srikakulam i istriel for causing nuisance 10 the surrounding residents by
your umit. [n tris regard, the Analyvst of “his office mspected your unit and 115 suroundings on
17012020 2nd reperted as follows:

a During inquiry, proponent of the unit produced the permissions odtained from the
Cizpartmen: of Fadories axd KOC from gram panchayat. The unit las not taken ary
kind of permizsion (sclnowledgement) on bebalf of the Bourd from GM. DIC,
Sikakulam or from APPCB.

b. The unit was ir operation and ‘ocated in residential arez and producing paper plates.

c. Tt was ohserved that the unil was causing noise nuisarce during ils overafion,

d. The unit hes stored huge quantity of paper waste percraled within tic premises after
produetion of the paper pletes.

e, During inguicy, the complairants inforred that they are facing noise sl smell
ruizance during operations of the unit They dlso infonmed that they are facing heatih
i sues end requested to shifl the vt fiom resiienial area

WHEREAS vide sefirence 5" ciled, (hie offiee sgain addrecsad o ldter 1o e Villare Seertary,
Boddam (V) with & request to take nzoessary action against the paper plates vait, Acrordingly,
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the village secretary issued 2 notice and instructed to take necessary prevembive messures
resarding noise r sance.

WHEREAS wide reference 6" cited, the proponent of the unit filed an application to the Board
under grese category and the application was serutinized and rejected on 24.11.2020 as the unit
estahlished within residentinl area s per the above observations.

WHEREAS vide reference 8" cited, the Board is in receipt of adverse news item published in
Andhra Jyothi daily through whatsspp from Collector’s Office, In this regard the AEE & Analyst
of the Beard inspected the unit and reported as follows:

1. The industry was im operation and located in residential area. The latitude, Longitudes of
industry s 18724239"N 83°317'479"E and it (s surrounded by East, West & North:
Residential houses & south: Residential houses followed by Vizangoram to Palakonda
road at a distance of 30mts.

2. As per the unit operations observed, there 18 no ose of water in the process and no
wastewater is generated from the wmit, However, the unit is discharging doincstic watst
outside the plant in Panchayat drains which is stagnated in the premises of the unit,

3. During the inspection, contacted Village Secretary and he informed that the MPDO.
Rajam also inspected the unit and its surroundings.

4. Noise levels were momtored at a distance of Smts away from the unit and the values are
recorded a8 Lo, 48 dB (A) Lo 84 dB (A) and L, 69 dB (A) sgainst the standard of

55dB (A) for residential area. Mo smell nuisance i observed in the sumoundings.

WHEREAS vide reference 10" cited, this Office submitted s detailed report to the District
Collector, Srikakulam snd requested Tahsildar, Rajum, MPDO, Rajam, Village Secretary,
Boddam (V) are requested 1o take necessary action against the unit under Cr.PC.133.

WHEREAS vide reference 11" cited, the Hon'ble National Green Tribunal (NGT), New Dethi
registered O A Mo, 206 of 2021 based on a complaint receive:! by email from Sri Nakka Paparao,
Srikakulam District against operation of M/S. Manikanta Paper Products at Boddana (V), Rajam
(M), Srikakulam District in viclation of environmental norms.

Hemee, you are directed to why etion should not be initiated against your industry under section
I1A) of Air (Prevention and Contol of Poallution) Amendment Act, 1987 for cansing noige
nuisance and health issues in the surrounding area and operating the unit without baving consents
of the Buard. Your reply should reach this Office within | 5days From she date of recedpt of this
nutice otherwise ection shall be initiated against your unit which imcludes disconnection of
power supply and water supply and closure of your unit or Prosecution may iniated  without
further notice in the interest of public health snd environment.

r

<. xml__i
ENVIRONMENTAL ENGINEER"

Te

Ml/s. Manikantn Paper Produets,
R.Sv.No.130718P, Main Road, Boddam (V),
Rajam (M), Srikakulam District.

+  Copy subimitied 1o the Distict Collector, Stikakulam for kind information,

+  Copy submitted to the JCEE, Zonal Office, Visakhapatnam for kind imformstion and
necessary gction.

+ Capy submitted to the SEE, Lepal section, Board Office, Vijawswada for kind
information and necessary action.
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Annexure-VI

ANDHEA PEADESH POLLUTION CONTEOL BOARD
. REGIOMAL OFFICE, SRIEAKULANM
e
Plot Ho 32, D. Mo, 16-13-23, 7 Croas Road, Pumshotham Mager Colomy,
N Cujararkipeta Villags, Srikalmlam - 532003,
Tal Ph. Hac 08%42-295090, Epsad] - roskon-es] (fapmch gonin

Order No 5-11TAPPCERO-SEIAL 021 Do 05032022,

LCLOSURE ORDERS

Sob: APPCH - EO - Srkainalam — M's. Masikanta Papar Products, RSy Mo 13071EF,
Main Eoad, Boddam (V). Kajaps (b)), Sokakulam District - Complaint Sled by
Ezzidents of Mokalla Steet Boddam Village, Bajam (M), Sokakulaes Dristrict —
Camzing muisance o the sumeending area —Opanting indnsiry withoot conseats of
the Board required nnder sectiom 2526 of the water (prevention and comirol of
Pollnticm) Act, 1974 and section 217X} of the Air (prowveation and comtrol of
Pollnticm) Act 1261 - Closure Orders — Izmed — Bog.

1. Cozplaint recedved thromgh Spandans — CBI0 call canter om. 10_10.2020.

L T.0 LeMNo lM4PCHRROSELM /Comp2020-510, Dt 14.10.2020 & 20.11.2020
o Village Secretary, Boddam (V7). Bajam (M), Srkelralam District.

3. Complaint received by DERO, Collector Office, Srikaimlam to thizs office oz

16.11. 2020

Board Officials inspection on 17.11.2020.

.0 M5 Mo 63, de02.05.1995 of indestries & Commama (2350) Dept., Gowt., of

AP

6. AP OCMMS CFE caline application I N.1460230, dr 18.11.2020.

7. T.0 LrMo.0l/PCEBRO-EELM Comp 2021641, Dt22.03. 2021 to the District
Collector & Magivmte, Sokakulans

E Hon'ble MGET orders 36100112021 i 04 No 2962021,

2. HNotice Mol 1 TAPPCERO-GELM \Copap 202 1-228, dr 6122021,

10, Joizt Compeittes visited the sitwe om 28.12.2021.

11, I No 11 WPCHB/RO-SKLMMGET 2022, 4111002022,

12 Hon'ble WGET orders &t.15.02 2022 i O A Mo.232 of 2021{ET).

13. Board Officials inspection on 24.02.2022.

A

- o

WHEEREAS ym are operating the mnit in the name of M. Mandcasts Papar Products,
FL5y Mo 130/18P, Mam Enad, Boddans (W), Rajam (M) Sokaknlae Disirict for processing of
papsr plates by msimg Eraft papar & mw material

WHEREAS vids refemace 1° cied, compliant mcaived trough Spandans-CBO call
cantar. Vide reference 1 cited, this office addressed a leter to e Village Secretary, Boddam
(V) with a request fo fake Decessary action aganst the paper plates nnit mnder rmisance io the
suronnding residential bomses wide letier dt14.10.2020 and acticm tken mport may be
comezzmicated to this office. Accondingly the vilbge secretary fumed a notics and mstmcied to
ke DEcELsATY prevenive Mesrs: egarding nodse Mmsancs.

WHEREAS vids refarsace 3™ cited, fis office again recaived complaint trongh DRO,
Collector Office, Srkakulars Hled by Nalda Papa Rao and others of Mokalla Street, Boddam
Villzge, Bajam (M), Snlalmlam District thoough de DRO, Collector Offics, Srikaioalam against
tr L5, Manikanta Paper Prodocts, B 5y MNe l30718P, Main Fead, Boddam (W), Eajam (),
Srficadralen Disirict for camsing misance to te soroending rexidents.

WHEREAS vids refarsace 4™ cited the Board OfFicials inspected the unit and ohssned
the following:
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1. The ndnsry wes in operation and lecated in residential zrua. The lafmde, Loagtdes of
industry &5 18°2423.9°N 83"3747.5°E and the moounding: of the Indestry are Bast:
Ruosiduniial housss, West: FResidemtial bomsos, Morth: Essidential homses & south:
Eoridential honses followed by Viziangaraes to Pabkonds mad at a distancs of 30mt.

1 The wxgt bas obinined Loenss Tom e Departmsant of Factories oo 06.{4.2017 and
submitted NOC fom gam panchayat leter de:18.2 3017, It was alio obuerved that the
emit has oot chtaimed amy kind of pemmeissions frops the Board The wmit has stomed Imego
quantity of paper waste after processing of the paper plates m the unit premdses.

3. Dwuring the enguiry, the comxplainants informed thatr fey are facing noise onisance amd
umall misance dunng operation of the mdusty there by camsizng bealth problems a=d
requested to shift te wwit fom residantal amea.

4. Thero iz no source of watr polizhon fom the indesiry. Howewmr, the mdestry i
dischargmg dopvestic water cotibde the plant in Panchayat drains which is stzgrated =
front of the industry.

3. This office addressed 2 letier to Village Eecretary, Boddaps village om 14.10.2020 &
10.11.2030 and mmested fo f2ie Decsasary action agaimst the paper plates mmit nnder
mzisance for cresing neisancs to the Semrounding residential homses.

&, Deimg the mepection the Board OfBcials conmcted Village Seoetary and be informed

T. As per the CPCHE revised Clssification of indnsirial secior paper prodecs s cabegorized
25 Grees catepory industy. This wnit & oot =eing any kind of water in the process 2=d
Do Wate wakr gunerated fom thie et

WHEREAS vide refarsnce 5* cited, as per G.0MaNo 63, de02.05.1995 issmed by
indusiries & Commerce (550 Dept, Govt, of AP, In Grom Panchoyths, the small wcale
mydustrial uzdts should not ba set-up in mesidantial area.

WHEEREAS vids refaruncs I'i"hj."m.l. have filed 2n application for consant to cparation of

the Board and the application was scrutizired and 5t was rejected oa 24.11. 2020 for the follewimg
RSO0

1) The mdesoy was i opeaton and becated = residential area and camfacturing paper
planas.

I) Itwas cheanved that the mdusery is causing sound pollution dezing the operation.

¥) The enit has sinred mge quantity of paper waste afier processing of the paper plates
im the mmit prepvises.

4) During the ingeiry, the coosplainants informed tat they are facing lot of nodie
muisance during operation of the induwry there by ceming bealth problees and
regoested to shift the unit Som recidential arsa.

WHFEFAS vide refemunce T cited, the B0, Sokaknlies submitied detziled report o the
Diistrict Collector, Srikakmlam with a rogqoest to instuct the Tabzildhar, Rajaps, MPDO, Eajam
amd Villags Secretary. Boddans (V) for taking seceusary acton agaimst the wmif

WHEREAS vids refaremce 8% cited sbove, the complainant filed a coxplaint bafors the
Hon'bie MGT against oparstion of the unit for cassing noise, air, waier polhition b being camsed
to the deturminant of the Fovironment and poblic health The Hon'hle NGT, Scuthern Zona,
Chanmai in its ordar de 26.11.202] im 04 Mo.232 of 2021 (3Z) m EA OA No 296 of 2021
(PE). instuctod that the copzmittes i appointed by the Principal Bench of Mational Gresn
Trbuzal iz directod te sobmit the meport to this Tribupal (Soothern Zome) oo or befom
17.00. 2022 by e-flling in the form of warchable PDF/OCE. soppoartable PDF and not in the form
of imags POF along with seces sary hardoopies io be prodoced as par mles.
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“'Bﬂliﬂﬁdﬁmﬁmmm?“dﬂdnhﬂmﬂﬁﬂmﬂhmﬁdnﬂﬁmm&nmﬂm
0122021 for eacesding of moise lovels and cansing omisance in the moounding ara and
operating the unit without baving conswents of the Board nnder section 33(A) of the TWater
(Proncention and control of polbefies) Act, 1974 and amendmants thereof & under Sectiom 31 (A)
of Air (Proventicn and Cozmrol of Polleticn) Act, 1951 and amendesents thereof and & undar
Sectiom § of Environment (Protection) Act 1966 and its amendeeant

WHERFEAS vide refurnce 10° ed, as per the orders of the Hon hle MGT, the Distho
Collecior, Sokakulae: momirated Joini Ceollecior, Srikakulaes, Reveone Distsicoal OfScer,
Palakomds Diivision and Environmestal Fnginger, APPCH, RO, Srikakmbsm bo wisit the site and
interackd with the steke hobdars and sebmit the report to Hom'ble MGT. Accondingty, the Joint
Compeittes abong with the other District CfScials visited the area on 29.12 307] and isteractd
with stake holdars.

WHEREAS vido reforance 11% cited above, the RO, Srkakulam suhmittod Joimt
Committes inspection report in the mater of $A No 232 of 2021 (3Z) in E.A 0.4 Mo 206 of

2021 o the Stamding Counsel of AP. Pollntion Comtrol Board, Hen be MGT, Southen Zoms,
Chenmai and alwo to Heoo'ble MGT in swarckable POF. The Foint Commites sugpested tho
following remedial measure::

1. Instucted the proponent to provide hood over the heating maching for exfraction of
forwes and drwct shall be provided adth propar height of stack for dispemion of fuomses.

2. Instucted to remwove the sxhamst fans provided towrards west side which ame camsing
szoell muisamcs to the residemts bocated towards that side.

3. Instucted to provide acomstic chambers for noise generating machings ie for thesting
cuting and papes plate punching machiog,

4. Instucied provide propar todlet facilities for the: Iakoem working thie wmit.

5. Instucted the propossot of the unit mot o cemve MNoitw and wowell smisance te the
serounding reddeets and dimected te talios all prevantive measanes bo aTest them.

You haws submitted a lafter wide arail dt O1.01.2022 for complimecs abovs measumes.

WHEREAS vido refarance 12° cited above, the Hon'ble NGT, Scuthern Zons, Chennai
m its order de 15022021 in 04 Mo 132 of 2021 (SZ) dimected SPCH to file a further acton
aken report mchding imoposition of Envircmmental Compessetion, applying the Cemiral
Polletion Contmol Beoard guidelines. fzsued and sobmit the report to this Tribunal (Southem Zone)
on of bafors 21.03.2022 by e-filling in the form of searchakle POFCCR supporabls FOF.

WHEREAS the Hon'ble supreme court of India in WP MNo.375 of 2012 vide order
dated 22.02 2017 dinected to issves closers crder to the industries whe are operating withouot valid
Comsent for Crperation {CFDY) and wathout having priznary Fffluent Treatmaent Plant

WHEREAS vide refarsnce 13" cited above, the Board Officials imupected the unit and
chssrved that the unit has not taken sy remsedial pveasures as mggested by the joint compsitice
and operating the wedt without keving consents of the Board.

In view of the sbove, after carsdil comideration of material fack of the case and AP,
Poliztion Control Board, Srkslrelam baretry twnes CLOSURE ORDERS to the =nit for the
followring ressons ender Sacticm 31{A) of the Afr (Prenvention & Cozfrol of Pollutbon] Act, 1981
and amendmants thareof, in the interust of Public Health and protection of Envinomment.

1. Themmitis located within msidential area.
2. The wxit is operatng without baving Consent of the Board as required mmider Section
13726 of Water (Provention and Contral of Pollution) Amendment Act 1988 amd



Section undar 2172 of Air (Prevention and Contral of Pollution) Amendrsead Act,
1887,

3. The mmit not complisd with the remnedial meaverss suggested by the joint compsittea
to coninol notve levels

Yo are directsd o tale note that if you contime fo operate your nnit emn after mecaipt
of this omder, you will be lisble for prosecoiion in the court of Meiropolian Magstae or
Tudicial Magivtrate of the Bmt class noder section 37 (1) of Air (Preventon and Comtrol of
Pollation) Act. 1981 and amsandmeats thereod, the pumishrant for which mclades Daprisonment
for a tarm which whall not ba less than ome year wix mosths which ray be extended to six years
and with fna.

You are further directed o ke note that the APFFDICT. has bean ordared to disconnact
Power Supply o your wmdt with imvmediaie efect. Should you rewot fo mn your wmit by meass
of dissal generater or ay mechamical device, you will be attracting prosecetion mmder Section
371} of Az (Preventcm and Control of Pollution) Amendesent Act, 1981 and amende<ot
tharsaf

This erder comes imte effect from todsy e, (803 2007

SUGALI =
SHANKAR ﬁ%ﬁ““‘“

A K TRIEM +EFT
ENVIRONAMENTAL ENGINEER

Te

M5, Mamikants Paper Producis,

E_5y No.130V18P, M ais Road, Beddam (V)
Fajam (AL}, Srikalulam District.

Copry to:

. Copy submitied to e Mamhar Sectary, APPCE, Board Office, Vijayawada for favesr of

Y, The Chzimen/Managing Diowcior, AP Easomn Powa Disotbeticn Comgpany Lid,
Viaichapatmam for frvour of information.

3. Thae Collector and Dristrict Magistrate, Srikakmlam for fnvoer of mitrmation.

4. Tha Joimt Chief Fovironmental Engingar (UH-2), APPCE, Beard Jffice. Viaawada for

j. The Jomd Chief Emvironmental Engimeer, AFPCH, Zonal Cifce, Visskhspatzam for
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Annexure-VII

ANDHEA PEADESH POLLUTION CONTROL BOARD
BEEGIOMAL OFFICE, SEIARKULAM

"
=S Plot Mo 32, D. Mo, 16-13-15. 2 Croes Road Pumshotham Magar Calomy,
- arathipets Villags, Srkakulam - 732005,
Tal Ph. No: 08947-295080, Emadl - rosken-sal @appeh govin
Notice No.5-11T/APPCERO-SELALTEM]. D 14032077,

HOTICE
Sob: APFPCH - O - Sriksioelam - M. Manikanta Paper Products, B Sy Mo 130/1E8P,
Muain BEoad, Boddam (V7). Eajam (M), Sokakulam Dhsmrict - Corsplaint Sled by
Beaidents of Bokalla Street, Boddam Villape, Exjam (M), Srikakulars Dristrict —

Cauging muisance to the moounding ame - Levy of Enviromment
Compensation for Bs. 683580 - Orders - Isyued - Reg

Eef: 1. Cemplaint received thromgh Spandanas — CMO call center on 101020200,
X T.0 LeMNo l4PCEROSELMComp2020-510, Dr14.10.2020 & 20.11.2020
1o Village Secretary, Boddam (), Rajam (M), Srikaboalam District.
3. Complaint mecsived by DRO, Collecior Offce, Srikakulam to this office om
16,11 5020
Boeard Crfficials inspection on 17.11.2020.
AP OCMMS CFE omling application IT N_1460230, 4t 18112020,
T.0 mejected Lr Mo.117/PCERO-SELA Ackw 2000, $1.24.11 2020
T.0 LeMo.01/PCHRO-EELM Comp'2021 -641, Dt 22.03 2021 #o #he Distoct
Collecior & Magismate, Srikakulans
£ Honble HGT orders &t 1010 2021 b O A Mo 3062021,
9. Motice Mol 1WAPPCERO-SELMCopp 202 1-228, dr06.12.2021.
10, Joimd Compedttes visiied the sie om 20123021,
1. Lr M 117/ PCEBO-SELMMNGT 200, 4e11.01.2022.
12, Hon'ble WET orders &t.15.02 2027 in O_A Mo 232 of X21{ET).
13. Board offcials mepection oo 24.02.2002

bl o

-

WHEREAS you are operating the unit in the name of M's. Maniasds Papar Products,
RSy Mo l3MV1EP, Mam Foad, Boddam (V7), Rajam (M), Sokakular Ddstrict for procsssing of
paper plates by nsimp Eraft papar 2: mw pxaterial

WHERFAS vide refarence 1° cited, compliant meaived throngh Spandana-CMO call
cantar, Vide refsrence 2 cited, this cffice addressed a eiter to e Village Secmtary, Boddam
(V) with a request to take Decossary sction against the paper plates unit mnder zmizance to the
susronnding residemtial bomses wide letter St14.102020 and acticn takem meport may be
comovenicated to this 0ffce. Accordingly the village secretary bnned a notice and imstrocied to
ke DecussATy Preventve Mexitne: mganding nodse Dmisance.

WHEREAS vida refarsace 3™ cited, &is office again recaived comsplaing thromgh DRO,
Collecior Office, Srkalmiam fled by Naido, Papa 2o and othems of hfokalls Street, Boddam
Villzge, Bajam (M), Sxlalmlam District tooagh &e DRO, Collector Office, Srikairalam againg
to M's. Manikanta Paper Prodocts, B Sy Me. 130189, Man Foad, Boddem (V) Bajam (M),
Sricabalam District for comsing misancs to the woreending musidents.

WHEREAS vide refarsmce 4™ cited the Board OfFicials inspected the unit and obsarved
the following:

l. The mdusry wes i cparation and located in residestial 2rea. The hatmde, Lengimdes of
indnstry i 18°24°33 9°N E3"1797.5"E and the sumowndings of the Indestry are East:
Rasidential bouses, West: Rasideotial bomses, MNeorth: Eesidestial homses & south:
Eaoridential homses followed by Viriangaram to Fabkonds road at a distance of 30nvts.
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. The =mit kas obained Losnse from the Departosent of Faciories co O5.04.2017 and
whmitted WOC fom gram panchayat letter 182200171 was alse observed that the
nmit bas oot chiaimed amy kind of permissions fom the Boand The mmit bas stored Imgs
quantity of paper waste after processing of the paper plates i the it preedses.

3. Dermg the engnity, the complainamts mformed that shey are facing nodse mnisance and
umall misance during operation of the mdnsoy there by camsing bealth problems and
mequested to shift Se it fom esidental ama.

4 Them iz oo source of water polletion from the indwstry. Howeser, the mdwstry i
discharging dopsestic water cuiside the plant in Panchayat drains which is s in
front of the indussry.

3. This ofSce =ddmessed a2 lecer o Village Secmtary, Hoddam village cm 14102020 &
10112030 and mequested fo tke Decsasary acton gt the paper plates moit noder
maisance for caming neisancs to the Serrounding resideniial honses.

. Darimg the mspecton the Boand JfScials coniaced Village Seowiary and be informed
that the BMPDHD, Rajans mspecied the mdesiry and i sumroundings.

T. As per the CPCE revised Classification of ndustrial seciors paper prodech i categorized

as Gresm catepory industry. This =mit is nof muing aoy kind of wrater in the process and

0 Wae Water gensraed Tom the et

WHEREAS vide mfurence 7 cited, as par G.0.M:No 63, de02.05.1995 issned by
mdustries & Commeoce (550 Dept., Got, of AP, In Gman Panckoyths, the smmall wcale
indusirial units shonld not be set-up i residential ama.

WHEREAS vide refareunca ﬁ-'hj"I:II:I. have filed am application for consemt te operaton of
the Boand and &e application was scrofimired and it was rejectad oa 24.11.2020 for the followmg
s HL

1) The indasiry was in operaton and becated in esideatial area and mamfacmring papsr

| m chearved that the ndusty is camsing sound pollution deing the oparaton

¥) The emit has wored bnge quantity of paper waste afier processing of the papar plates
in the mmit preedses.

4) During the ingory, te complaingmts infirmed that they ase facing bot of nodse
muisance dunng opembon of the indusiry there by cemsing bealth probles and
reqeesied tr skiff the untt from residential ares.

TWHEEREAS ﬁinm?‘:i.tnd.'ﬂrm. Srkakulam subanitied detziled report o the
Disinct Collector, Snkalmiam with a request to ke oetmot the Tabsildhar, Rajam, MPDO,
Fajaps and Village Secretary, Boddam (V) for taiidng neceswary action against the undt

WHEREAS vide refarence 8% cited above, the complainant filed a complaint befors the
Hon'ble MNET against operaticn of the unit for camsing modse, air, water pollotion & being caased
to the determmant of the Fmvironmant and peblic bealth. The Hon'bhle NET, Sowtharn Zona,
Chianmai in it crdar de 26.11.202] im OAMe.232 of 2021 (3Z) m EA 0.4 No 206 of 2021
(PE)L instuckd that the copwmittes in appointed by the Principal Bench of Matioma]l Grean
Tobumal i divected te swbmit the meport to thds Tribunal [(Sowthern Zome) on or befom
17.00 2022 by e-filling in tha form of searchable FOF/OCE. sepportbla PDF and not in the form
of imags POF along with zecessary hardcopies to be produced as per rules.

WHEREAS vide meference 9* cited above, the RO, Srikakulam fumed notice to the
mndusiry for caunng noive misancs to the serounding ama and opemabng ahthout consent of the
Beard ender section 33{A) of the Wake (Prevention and coxtrol of pellstion) Act, 1974 and
amendmants thereef & nnder Sectien 31 (A) of AF (Preventicn and Control of Polletica) Act,



1981 and amendments tharecf and & wndor Section 5 of Exvironmeent (Protection)) Act 1984 and
ity amendment

WHEREAS vide referance 10™ cited, as par the crdars of the Hon'ble NGT, the Distinct
Colloctor, Sokakulae nomimafed Joimt Collector, Srikalmbaes, Revemus Divivienal Offoar,
Falakomdas Clivision and Frovimeomends] Foginesr, AFPCH, RO, Srikaknlbom to vt the site and
miuracid with the stzke boldars amd sebmit the report to Hom'blo NGT. Accondingly, the Join
Commeittes alomg with the other Disrict COfficals visited the area on 28.13 3021 and vemackd
with stake holdars.

WHERFAS vide meferunce 11% cited asbowe, the RO, Sckakulae submited JToimt
Compsittes mspection report in the matter of $.A No 232 of 2021 (5Z) in E 4 0.4 Mo 206 of
2021 %o the Stending Counsel of AP. PelnSon Comtrol Board, Hon ke NGT, Soutkem. Zoma,
Chanzai and alwe to Hon'bles MGT in warchoble POF. The Foint Copsmities sagpecied tha
following remnedial measmme:

1. Instmucted the proponent to provide hood over the heating machine for extracton of
fomws and dwct shall be provided wath proper height of stack for divpemion of fimes.

2. Instucted fo repwove the wxhamst fans prowided towands wwst sbde which 2m camsing
szoe]l ouizance to the residemts Lecated towards that side.

3. Instrucied to provide acoestic chambers for noise genemating machings ie fior shesting
cuftng and papsr plate punciing machizg,

4. Instuctd provids propar todlet Sucilities for the lalonm: working the wxdt.

5. Instucted the propemsnt of the unit o not camse Motwe and spsell misance to thae
serrounding residents and dinecied oo taia all preventive measones to amest them.

You kave submitied a letter vide apail de O1.01. 2022 for compliance abotve measures.

WHEREAS vide refarance 12% cited above. the Hon'ble NGT, Scuthern Zona, Cheamai
m: its order di 15.02.2021 in 0 A Ne 232 of 2021 (5Z), dimcted SPCE to fils a further action
tken report mchding tmposition of Emvircomental Compemsation, applyimg the Camiral
Polleticn Cenirel Board guidelings tsued and sebamnit the report to this Tribunal (Southem Zons)
oo o7 badfore 21.03.2022 by e-filling in the fomm of searchabls FDEFCR supperabls FOF.

WHEREAS the Hoo'ble suprems court of India in W.P. Mo.375 of 2012 vide ordar
dated 2202 2017 directed to jisee clowars onder e the industrios who are operating withont valid
Comsent for Crperation (CF0) and adthont heving primery Fifinent Treatment Plant

WHEREAS vide refarsnce 13" cited above, the Board Officials impected the unit and
chsarved that the tmit has not taken any remedil s as mggesied by the joint commuitics
and operating the unit without haning consents of the Board.

WHEREAS, The Board alse imposed the Envinoomental Compensation b caloalaed
according to CPCE formula EC=PIx N x K x § X LF mamly prescribed standards  consearted
Emits.

EC=PlzNzExS5zLF

EC = Envirommantal Compensation in Bs;

PFI=PFellution Indax of ndastrial secter (30);

N = Number of days of vielation ook place (457 days from the date of wme of coment
rejectos ordaz);

E= A factor in Repeos (100) for EC;

3 = Factor for scale of operation (0.5);

LF = Location Factor [1.00.

ze|ragt



WHEREAS, the Exvironmental Compensation calculated for 437 days of viclaton and
is amoumied that Rs. 6,835,500 (Ropess Six lakh Eighty fve thomsand free homdred onby) fom
date of issue of mjecton letter of comsent applicaton (24.112020) to dam of oepecton
(24.00. 50X

WHEREAS, the Board herebry lendes an Fovironmenta] Compensation of Bs. 6,83, 300/
(Bupeas Six laldh Bighty five thomsand ferg hendred cnly) for operring the unit without commesd
and complaints recetred against the unit for cansing nodse mmisance in the sumoending residantial
e

You 2 hershy mformed o pay an amomt of K 885,500/ {(BEmpees 5ix lakh Fishiy
five itbonsand five hundred oaly} towards Emironmental Coropensaticn for operating the unit
withoot consent and complaints received xgain the unit for cansing meisance in the surromnding
residential area . The amount chall be in the form of Crossed Demand Draft i favoer of the
Mapsbar Secretary payzble 2t Vijayaweds Your mply shall meach this office within 15 danys
from the date of the mceipt of this notce failing which necessary orders will be isseed levying
the Envircermental Compaensation, without any further notice.

SUGAL Cigally sigresd low
SHANKAR parzmmas
MAIK 1T <05 MY
ENVIEONMENTAL ENCGINEER

Ta

ALz, Mamikanta Paper Products,

E_5y Mo.130V18P, Mais Eoad, Beddam [V,
Eajam (Af), Srikalwlam Disirice

Copy to:

l. Copy sebmitted to the Member Seoutary, APPCE, Board Offics, Vijayewada for fver of
kind inforeation.

The Foint Chief Envircomeatal Emgineer (UH-I1), AP Polludom Contel Board, Beard
Offce, Vijayeeada for favor of kind informatics.

3. Ths Joint Chisf Environmesota] Fnginear. Zomal Offics, Viakkapamans for kind ixformeation.

]
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